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OFFICIAL MEMORANDUM

Sub: Amendment made to the Kerala High Court Act, 1958 —
Ordinance promulgated — reg.

Ref : The Kerala High Court (Amendment) Ordinance, 2017
(Ordinance No. 30 of 2017)

- ¢ e e

No. D1- 46349/2017

A copy of the Ordinance mentioned under reference above is
communicated for information and necessary action.

(By order)

K. Babu
Registrar (Subordinate Judiciary)
Encl.: as above

To

All Officers, High Court,
PS to Chief Justice.
All PS to Judges.
All Confidential Assistants to Registrars.
All Judicial Sections, High Court,
The 'A’ section, High Court.
Copy to:

All District Judges.
The Director, Kerala Judicial Academy.
The Advocate General, Kerala,
The Director General of Prosecutions, Kerala.
Sri. G.Unnikrishnan, Secretary, Rule Committee,
(GTWRA 1, 33/1947, 'Vigneswaram',
Ganapathy Temple Road, Edappally, Ernakulam- 682 024)
e Secretary, Kerala High Court Advocates' Association (with c/1)
The Administrative Records Section.

The File.
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GOVERNMENT OF KERALA
Law (Legislation-E) Deprrtment

NOTIFICATION

No, 25297/].(;g.£f/20!7/La\\'. 13th December, 2017
: : Daled;,"Thiruvmmullmpm'r:m. 30th ¥Vrischikam, 1193

24th Agrahayana, 1939,
“The following Ordinance promulgated by
the 1dth day of Decem

the Governor of Kerala on
ber. 2017 is hercby publis

hed for general information,

By order of the Governor,

B. G HARINDRANATH.
Law Secretary,
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ORDINANCE No. 30 of 2017

' - THE KERALA HIGH%.C;O(JRT (AMENDMENT)
ORDINANCE, 2017
Promulgated by the Governor of Kerala in the Sixty-eighth Year of

the Republic of India.

AN

ORDINANCE
Jurther 1o amend the Kerala High Court Aci, 1958

Preamble.—\WnirEas. it is expedient further 1o amend the Kerala High

Court Act, 1958 (5 of 1959) for the purposes hercinafter appearing:

. Axp Waereas, the Legislative Assembly of the State of Kerala is nol
in session:and the Govemeor of Kcerala is salisfied ﬁhalbircumslanccs exist

which render it-neéessary for him:to take immediate action:

Now, TurREFORE, in exercise of the p‘ow'crs conferred by clansc (1) of
Article 213 of the Constitution of India, the Governor of Kerala is pleased

to promulgate the following Ordinance:—

Y. Shori title and commencement.—(1) This Ordinance may be

called the:Kerala High Court (Amendinent) Ordinance. 2017,

(2) 1t shall come into force. at once.
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2 Aer s of f959 o be Iemporgri(y.l/n:¢et:([ed.-s-During the period of
operation of (jis Ordinance, the Kerala High Coun Act. 1958 (5 of 1954)
(hercinafier referred 1o as (e principal Act) shall have effee subject 10

the amendmenys specified jn section 3 and ¢hye provisions of Section 4,

3 dmendmen, of secrion d.—In clause (13) of scction 3 of the

principai Acl—

() in sub-clayse (b), for the words “one Iaky fupees™, the words

. “forty lakh Tupees” shaill pe sut;slimtcd: '

(i) afer sub-clayse {g), the following sub-clause’ shay be inscricq,

namely:—

“

“(h) from ap award passed. by 4 Moator Accidepts Claims
fFri'bunai.". '

4. Special Provisioy iy respect of pending appeals, sufre and othey
/)rz»c'c'ecl_/'r(g\'.~—Nofwithsmnding anything contained in l'hc ptjin-cipnl Act or
any other ipnw ror_ theitime being .in force, or.ip ay judgmen;, decree o
ordcf-ol' 8 court, the brovisions of 'Qllb-claiuscs (b} and {h) or clause () 3)
of section 3 of thc‘pn'ncipal Act as.amended by this Ordinance shall apply
0 all suig, Bppcals- and other prbcccdings and the applications for
Compensatioyy under (he )\'Iomrv\'ehiclcs Act. 1988 (Centrai Act 59 of
1988}, as the Case may pe, instituted Prior 10 the dalc,oI" commencemeyy
of this Ordinapsi and are Pending dispogaf and all appea)s pending before

the Diyision Bench of (e High Cour!.us on the said date, where the
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amount or vatue of the subject matter of suits or other procecdings
involved does not cxceed forty lakh rupees, and all appeals from the
awards passed by the Motor Accidents Ciaims Tribunals. shall be
transferred 1o, apd-disposed of by the Single Judge:

Provided that the snid provision shall not apply to appeals pending

before the Division Bench under seetion 5 of the principal Act.

. P. SATHASIVAM,
GOVERNOR.




